
HIGH GOURT OF TRIPURA
AGARTALA

No.F.44({ )(c)-HG l2il21l 17043 30th July, 2021

ORDER
The Hon'ble Chief Justice and the other Hon'ble Judges of the High Coutt

had an urgent meeting with the representatives of the Bar and the Government

Advocates led by the Advocate General to make necessary changes in the High

Court and District Court functioning in view of large number of corona positive

cases detected in the High Couft Registry. By way of culmination of such

discussions during which there was unanimity about the requirement for taking

urgent steps to arrest the spread of virus amongst the Judges, lawyers and

members of Registry, following arrangement is made for the High Coud and

District Courts which shall come into effect from 2nd Augu st, 2O21.:

For the High Gourt:

On 2nd August, 2021 and 3'd August, 202L, the High Court will take up

only those urgent matters out of the listed cases which have been specially

mentioned for urgency and for which the permission has been granted. The

remaining cases will be suitably adjourned and the interim relief, if limited,

would be extended till the next date of hearing,

For a period of 2(two) weeks from 2nd August, 2O2L i.e. up to 15th

August, 202t, the Couft shall hear only urgent cases of Paft - I list. For the

purpose of treating a case as urgent, the concerned lawyer may mention the

case before the Registrar (Judicial) on the previous day on his mobile number

(No.7085558838). If the Registrar (Judicial) is convinced about the urgency in

the case, he shall grant permission and intimate the sarne to the concerned

Judge or the Bench. If the Registrar (Judicial) is not convinced about the nature

of urgency, he may permit the mentioning for urgency before the Single Judge

or the Senior Member of the Division Bench, as the case may be, upon which the

Advocate may explain the nature of urgency to the learned Judge on phone who
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shall at his discretion grant or refuse perrnission for hearing of the case. The

advocate mentioning for urgency wouid intimate to his opponent/s about

mentioning as well as the outcome thereof. All bail, anticipatory bail and

cancellation of bail matters shall be treated as urgent and for which there will be

no requirement of mentioning. Only those cases which are urgent shall be

heard by the concerned Court on any given date. The Registry may send the

papers of only such matters to the residence of the learned Judges. However,

the Cause List shall be prepared for all listed matters on a given date. The cases

of Paft - I and Paft - II lists which are not treated as urgent, shall be adjourned

suitably by the Bench Clerk as per the general or special instructions of the

Court. In the cases where the interim relief is limited to a pafticular date, the

same shall be extended till the next date of hearing.

The facility for the lawyers to address the Court through virtual hearing

from High Court shall be temporarily suspended till further orders.

This arrangement unless modified sooner, shall operate till 15th August,

202L.

For the District Gourts (including Family Gourts):

For the Districts Courts the present arrangement which is continued till 1't

August, 202L is extended up to 29th August,202t.
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Copy to:

By order,

sd/-

(V. Pandey)
l/C. Registrar General

3oth Julyr 2021

01. The Secretary General, Hon'ble Suprerne Court of India, New Delhi;

02. The Registrar Generals of all High Courts in India;

03. The Secretary, Govt. of India, Ministry of Law & Justice, New Delhi;

04. The Principal Secretary to Hon'ble the Chief Justice, High Court of
Tripura, Agaftala;
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of TriPura, Agartala;

07. The Secretary to Hon'ble Mr. lustice s. G' Chattopadhyay' Judge' High

Couft of TriPura, Agartala;

08. The Advocate General, Tripura, Agaftalal

0g.Thesr.Govt.Advocate,HighcourtofTripura,Agartala;
10. The Chairman, Bar Council of Tripura' Agartala;

11. The Govt, Advocate, High court of Tripura, Agartala;

L2. The Secretary, High Court Bar Association' Agartala;

13. The Secretary, Tripura Bar Association' Agartala;

!4. The Assistant solicitor General of India, Govt. of India, Agaftala;

15.ThePublicProsecutor,HighcourtofTripura,Agaftala;
16. The LR & Secretary, Law, Govt' of Tripura' Agartala;

t7. The District & Sessions Jud

District, Khowai/Nofth TriPura

Ambassa/SePahijala District,

Agartala/Unakoti District, Kaila

for information. TheY are requ

the Presiding Officers under

information, TheY are also req

Bar Associations under their respective Districts;

18. The Judge, FamilY Coutt,

District/Agartala, West

s for their information;

lg.TheRegistrar(Vigilance),HighCourtofTripura'Agaftala;
20.TheRegistrar(Judicial),HighCourtofTripura'Agartala;
2I. The Registrar (Admn', P & M), High Court of Tripura' Agaftala;

22.TheMemberSecretary,TripuraStateLegaIseruicesAuthority,
Agaftala;

23.TheSecretarytotheHighCourtLega|servicesComrnittee,HighCoutt

05. The secretary to Hon'ble Mr. Justice s. Talapatra, Judge, High court

of TriPura, Agartala;

06, The Secretary to Hon'ble Mr' lustice Arindam Lodh, Judge, High Coutt

of TriPura, Agartala;

The Joint Registrar, High Courtof Tripura' Agartala;

The Deputy Registra(s), High Court of Tripura' Agaftala;

The Chief Librarian, High Court of Tripura' Agartala;

TheAssistantRegistrar(s),HighCourtofTripura'Agartala;

24.

25.

26.

27.
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District Coufts of TriPura;

29.AlltheSuperintendents,HighCouftofTripura,Agaftala;
30.Thesr.GradeTranslator-cum-I/c.PaperBooksection,Highcouftof

TriPura, Agadala;

31. The Court Master(s), High Court of Tripura' Agartala;

32. The Bench Clerk(s), High Court of Tripura' Agartala;

33. Notice Board of the Couft-house; and

34. order File. %"X
vtD'-

l/G. Registrar General
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